


fine of Rs.5,000/-, in default to undergo Simple Imprisonment for six
months. The fine amount was directed to be given to the victim girl.

Brief Prosecution Case:

2. A complaint was given by the father of the victim girl on
29.05.2017 before Saipung Police Station, East Jaintia Hills District,
Khliehriat, Meghalaya, stating that the accused, namely, Thoura Darnei
had committed aggravated penetrative sexual assault on her daughter
aged about 4 years and also raped her on 28.05.2017. Based on the
complaint, FIR (Ex.P1) in Saipung P.S.Case No.05 ‘(05) 2017 came to
be registered on 29.05.2017 against the accused under Section 354 IPC
r/w Section 6 of the POCSO Act, 2012.

2.1. After investigation, a charge sheet dated 29.05.2017 was laid
under Section 5/6 of the POCSO Act, 2012 and upon transfer of the case in
Special Sessions Case No.31 of 2017, from the file of‘the Special Judge
(POCSO), West Jaintia Hills District, Jowai on 21.08‘.2020, the Special
Judge (POCSO), East Jaintia Hills District had taken cognizance of the
case in Special (POCSO) Case No.13 of 2020. The prosecution, in order to
substantiate the commission of the offence against the accused, has
examined as many as 9 witnesses and marked 6 documents. On the side of
the accused, neither witnesses were examined nor documents marked. No
statement under Section 164 Cr.P.C. was obtained from the victim girl

(P.W.5), since she was only 4 years old at the time of incident. The accused
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